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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL

Old Red Building, 38 M.G. Marg, Civil Lines,
Aliahabad - 211 001

COURT NO. 11

DATE OF HEARING/DECISION :11/09/2017.

[Arising out of the Order-in-Appeal No. 427/ST/APPL-AGRA/LKO/
2015 dated 09/11/2015 passed by The Commissioner (Appeals),
Customs, Central Excise & Service Tax, Lucknow.]

M/s Gail (India) Ltd. Appeltant
Versus

CCE & 57, Agra : Respondent

Appearance

Shri Kauthiley Narain, Advocate - for the Appeliant.

Shri Sandeep Kumar Singh, Authorized Representative (DR) — for
the Respondent.
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CORAM: Hon'ble Shri Ashok Jindai, Member (Judicial) s

e
"*"‘*(“ A

Final Order No. 7)024/2017 Dated : 11/09/2017%, ©

"

Per. Ashok Jindal :-

Cenvat credit sought to be denied to thes-appellant on
security services which has been availed by the appeliant for
industrial township set up by the appeliant and residential colony
maintained by the appellant as same do not qualify as inpet

service under Rule 2 (1) of Cenvat Credit Rules, 2004.

2. Heard the parties.
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ST/70173 of 2016

3. In appellant’s own case for the earlier period, the said issue
came up before this Tribunal and this Tribunal reported in 2017
(52) S.T.R. 50 (Tri. — All.) aliowed the cenvat credit holding as

under ;-

"s, Having considered the rivai contentions it is an
admitted fact that the residential colony/township is located
at a remote place, where no municipal services are
available. Further it is admitted fact that, it is an industrial
township set up by the respondent-assessee so that trained
manpower is available to run their plant for production of
dutiable output. Accordingly, I find as the said security
services qualify that input service under Rule 2(1) of
Cenvat Credit Rules, 2004 being the service utilized by the
manufacturer in refation to manufacture of dutiable output.
Accordingly, there is no impropriety in the impugned Order-
in-Appcal. 1he appeal of Revenue, is dismissed & the Cross
Objection stands disposed for statistical purposes, The
respondent-assessee will be entitied to refund or re-credit
of the duty reversed under protest with interest as per

rules”.
4, Relying on the earlier decision in appellant’s own case, 1
hold that ap;'aqel.l!ant are entitied to avail Cenvat credit as security
service of Rule 2 (1) of Cenvat Credit Rules, 2004, therefore, the
impugned order is set aside and appeal is allowed with
consequential relief, if any.
{Dictated and pronounced in open court.)
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